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IN THE CENTRAL ADMINISTRATIVE TRIBUUAL, JAIPURP RENCH, JAI

O.A.No.824/92 ‘ © Date of order: 2.4.1996
Kailash Tandon ’ T‘: Applicant

Vs.
Union of India & Ors. : Respondents
Mr.S.Kumar , : Counsel for the applicant
Mr.U.D.Sharma : Counsel for rzspondents
CORAM:

Horn'ble Mr.Gopal Trizhna, Vice Chairman
Hon'ble Mr.O.P.Sharma, Acministr=£ive Member.
PER HOII'BLE MFP.,SOFAL IfIbL!_; VICE CHAIPMAN,
Applicant Kailash Tandon, in this application undsr

S5ec.19% of the Administracive Tribunales Act, 1985, has

(Annxz.Al) by which hiz vepreszntation claiming promotion to

the post of Junior Ehope Superintendent (JSS/SEF) scale
Rs.imn—.gﬂn(ny) Wez.f. 1.1.84 vwasz vejecied. The applicant has

also claimed & Adirection to the vz2apondznte Lo consider him

L
for the post of‘JSS wv.e.f. 1.1.84.
2. e have heard the lzarned counsel fov the partizs and
have gone gh the racords of ths cass carefully.
3. The contenticns of the aﬁsllcant are that while
1ding the post of Ssnicr Electric Chavgsman hs fell within
the zone of conzidevation fovr promotion to the post of Junior
Shops Superintendent w.2.£. 1.1.84 und=r the restructuring
scheme. Howevsr, hs was not promotzd to the said post while
Lis juniofs e;rned thzir promotion wundzsr . the Upgradation
Scheme. He mads numsrcus repregenitations in regard to his
grievance from 9.2.85 till 17.1.89 and he was informzd vide a
communication datsd 12.10.29 that ithe applicant r5u1ﬂ not be
Cﬂuwyw consdidered suitable f@r promotion to ths afor:zzaid post w.e.f.
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that he was fully eligikls for
promotion undsr the Upgradation Scheme asz ter chs rules., The
learned counszl for ths: applicant contends that under the
Festructuring Schem: only 2 preceding Annnal Confidential
Peports had to be considevad for giving pr wmut_un and . in th=

casz of the ap 3 Amnual Confidentizsl Reports
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cnly  one had contzined advers: entries but as per the
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recognissd £ormuala the applicant was sntitled to ke considared

S e L)
L

thers: were zadvers:s =ntri

s
[}
|_1
=
Cr
1}
C
Fn

for promoticn even i
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Annual Confidential Peports relstiny to the preceding 2 yesars

Thz lzarnsd counzel for ithe applicant has wveferrsd to the

10/29.10.920, in support of hiz contention, in this rzgard. The
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promotion on the basis of vesivucturing, two oub of the three
receding Anmal Confidential PFeporcs including the laszst one
havs to be 'Good'. In the applicant's cazs, the last Annual

Confidzntial Feport namsly for the vyear =nding 21.2.22 is

admittzdly advarse, thevefors, the applicant has no case for
4., The promotions against upgraded pogi wazre mads: on the

preaceding three vears. The applicant's asuwitability for

for promotion for th: aforesaid post and. henc: he waz not

promoted to it.
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opportunity of heavring ©o

call fovr any  interfzv

D, on 2803090,

ths zxpuncziion o

Member (Adm. )

against theae :=ntries

Compeetenic

“he

appliczant, therefore, it

Wele ComMunilcdoed to

Armxz,AZ daced 17.6.83. He submitted hiz

on 2.7.83. He2 has

Therefore, th: prayer in
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